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'A.n Act to make temporary isions for the payment of 
moneys in the State 52 Provident Fund to depen- 
dants of deceased disp 

1. q t  title, extent and duration This Act may be ealled tbe- 
0Qifa &%why Provident Fund (Tern Provisions] A&, 1930. 

(;9) I* rurdends to the whole 05 In except the 8bte of Jammu a?& 
-HmBrr&. . 

(3) B ' & i  wpaa to &cot 91ib da3 of ~ee*ber, 1m, 
ssve m m q m t ~  things done or omi be done before thai  deb. 

(a) "Accounts Officer" me e Financial Adviear and Chief 
h&&s, Officer of e rdlw inistration and includes such 
dbm oflicer as may be appo thia behalf by ,the FinanciaE 
CAxmh8ioner, Railways ; 

1 (b)-"dependant" means any pf the following relatives of a de- 
awmd subscriber to, or a depositgr in, the State Railway Provident; 
P u d  who was a displaced person, $smely :- 

wife, husband, child and 4 deceased ~ o n ' s  widow and child; 
B 

(c) "displaced person" mealls4u ts person employed under the 
Plmth-Western railway administratgon or the Bengal and Assam rail- 
way administration before the 15th day of August, 1947, who, on 
account of the setting up of the Dbminions of India and Pakistan or 
an aceount of civil disturbances orbhe fear of such disturbances - in 

. my area now forming part of PakiBtan,- 
r. 

(a') was, displaced from, orfleft his place of residence in, such 
area after the 1st day of ~ n & h ,  1947, or 

?2 

(h] opted for employment kin any area now forming part og 
.~gdia, or t 

~ricco anno ij a its. 
B 



S Btcbte Raz'lway Provident Fund ( oaa) [rm 
(iii) did not opt for emp now forming p d  

of Pakistan ; 
(d) "State Railway Provide e Provident Fmd 

a s  constituted under the State 
3. Application 03 the Providen 

&his Act shall have effect notwi 
therewith contained in the Provi 
shall not be in derogation of a 

4. Repayment of State R 
.@aserr.-31) Where, @ the c 
Aocounts Officer is satisfied, 

dependnsts in equal shares : 

Provided that no shar 
(a)  sons or sons of 
( h )  married daugh 

. , >  

shdl take ,between th 
haxe taken, if he ha 
ity at the time of the subscriber's death. 

.ecction ( 1 )  shall bc payable,- 

prescribed, to be entitled to receive ib; . , 

0, for the purpose of 
obtdning m y  payment under the provisions 
tion or s f  abement which: is false or which he 
believe to be false or does not believe to be 
Pmprimnmenti for a $erm which may extend years, or with fine, ar 
with both. 

, !  
5, - A  - 

-- -- .-.. -- -. - 



--,-. - -- - .- 

(Temporary Zrovteions) 3 

'. Bar of jurir3dietion.-No n or other legal promcbq 
shall lie againat my person for ier in good faibh done or 
m d e d  to be dona under t h e  p 

8. Power tp make rules.--The 
satwry oat +he purpotres of this Aat, 

ti) regulatring Bhe manner 
the Accounts Officer; 

I 
iI 

1 

BXIPI&iFlI--1124 Y of Law--27-6-51-3,500 

-- A-. 


